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U0e 5243 (Aanmnexure—s=1)

reterre. £ the «ailway Circular

wherein the kailvay 3oara gave instructions thet

cirectly recruitec lastructOors who were #5pdinted agairn

st sermanent or temporary »osts may be considerec for

confirmation as Instructors »roviced tney fulfil the

reguisite conditions., o2 £ r as the promotion is
concerned, the «cilway usdard has given ingtructions

that those who ars working in Z.0.5. ey 0@ >LUTOtEs
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in parert caure on proiomma pasis ana avenue

shioula pe souuht to pro.ote those I-structors recruited

uirectly to che rreiring institute, Cnanucusi. ‘he

learnea couns~l &ls0 placea reliance on the Circular

instructions issueu oy the .ailuvay sS2ard, copiss of

wnich are aveileble as «aimexures to the rz2joinuer, in
support 2Of nis c¢omtentions that the applicant, whose

record has been very good ,» shoul: be absorbed in

Z'I.S.
7. we have carefully considersd the instructions
chgfe are general instructions as tO how tO tone up
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institutes as direct recruits, start their career in the
institute and retire there only; their service prospects,
promotional avenues are confined to the posts available
jyithin the institutes, and as there is not much scope

for their service advancement, certain incentives were
provided, so that the posts do not become la2ss attractive.
As distinct from the direct recruits there are ex-cadre
posts created for getting teaching staff from other
departments of the railways, on deputation; this is done
with a view to see that different departments of Railways
are represented in the institutes and training is imparted
on practical aspects of work, from those who come from the
field. The learned counsel for the respondents further
contended that taking staff from different departments

to work in the e x~cadre posts; has been found to be very
useful as this enablas continuity of flow of experience
from the field to the class room and vice-versa; and that
the Railway Administration has created the sx-cadre posts
in the training institutes as a policy measure in the
interest of Administration. From the record available as
Annexure-2 to the Rejoinder-affidavit, it is noticed that
z.T.5. has a total stranghth of 152 of which 149 of
permanent establishment. The strength further represents
personnel taken from the different devartment like Operatir
commercial, mechanical engineering and tele-communication
etc. Annexure R.A.-4 clearly indicates that A.S.Ms. who
were found fit for the post of transportation inspectors
as a result of interview were sent to the institutes

in ex-cadre posts. Also it is noticed in annexure R.A.

-5 that where certain persons selected to work in Z.T.S.
' Contd..6/~
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Chandausi; the transfer involved not only of personnel,

but also grade of the posts to that division. From the

aforesaid facts it is beyond doubt that persons selecte
to work in institutes were selected from different
departments and that they were working on ex-cadre post
It is a settled position that no right accrues to
incumbents working in ex-cadre posts for absorption

in these very posts.

8. The applicant who wés appointed as A.S.M.; as
a direct recruit, and confirmed subsequently in that
post, has no right for absorption in some other ex-

We has to seek his career prospects in

cadre posts.
his own line. His claim for absorption in an ex-cadre
post has no merit, and in these circumstances,we do

not f£ind any irrecularity ih the reversion order, by
which he is only being sent back to his parent division

9. The application'$liable to be dismissed and

accordingly, it is dismissed with no order as to cost.

égégﬁiigﬁiﬂ‘// Vice-Chairman

Lucknow Dated |7 9.1992.

(RKA)



